
IN THE CENTRAL ADMINISTRATIVE TRI' NAL 
AHMEDABAD BENCH 

O,A. No. 467/1 
l.A. No. 

DATE OF DECISION 1-12—i 2 

I 31jr-i 	Sancihavj 	 Petitioner 

Shrj 3.3. Gocia. 	 Advocate for the Petitioner(s) 

Versus 

Uriion3J Incja anci Others 
	Respondent 

3hri A]-i1 ure3hi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	IN.' .Krishnan 
	 ViCe Ch irman. 

The Hon'ble Mr. R.C. Bhatb 
	 Member 'J) 

Whether Reporters of local papers may be allowed to see the Judgement—r 

To be referred to the Reporter or not? ...,. 

Whether their Lordships wish to see the fair copy of the Judgement 

Whether it needs to be circulated to other Benches of the Tribunal ?,. 



I 	 L t i1 	VJ 
Surbh 

nith Society, 
fl'm 	}t:j 

I, 	Union of India 
Through S.cretry, 
Dep3rtrnent of To1cDT 
Govrnmcnt of mdi 

C:if 11nr1 
Wistorn T-lecorn RoijiI 
Born: 

Diroctor cnor I. 
Dtt. Of Te1eco[nuic CL 
Govornrnnt :'f India 

L J 	 T 

O.i\.  

hri 	.u. L.QCJj 	-dVDC 	±a: ::l&i: 

On our request, Shri Akil Kureshi, St:nding Counso1 

notice of this pp1ic:hion oLd entors 	peorenco fci 

respondents. A copy of the 	1.iction is served on him. 

0 



F] 

	

2. 	The applicant's grievance.reJtes to the non- 

settlemnt of his medical claims amcunting to Rs.35727/- 

The claims arose when he was hospitalised some time 

in August 1988, it is seen from the annexures filed 

in the Applicatici that ccxrespcndnce has bn going 

ob between the applicant and the respciidents. 

As a nt ter of f act Annexure A-10 is the letter 

dated 30-8-1990 frpm the applicant to the Director  

Ma intenance, WIT/a, regar ding his medical reimburse rient 

claim. The applicant has also nde representaticci on 

20-2-1991 (Annex, h.-11) to the AdditiOnal General 

tnager, Grievance Cell, in the office of the 2nd 

respaident. This representaticnwas fczwarded by 

letter dated 20-2-1991 (Annex.A-12) to the DE.TMM (M) 

RajkOt and the letter dated 28-2-1991 Annex.A-13) 

which is addressed to the AO (T.A.) in the office of 

the 2nd respondent, sendtng the copy of the Circular 

of the commissioner of Health and Medical services, 

Gandhinagar, giving the rates obtaining in K.A.HOSpibl 

Bombay for angicplary and by-pass surgery0  in short, 

the utter has been pending for long in correspondence 

with yaricus parties. As the claim arose in 1988 it is 

necessary to settle it early. 

	

3. 	The applicant has filed this Application fot 

a direction to the respondents to reimbuEse the medical 

claim ade by him with interest at 18% from the due 

date0  
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4 	in the view we are taking in this rtter 

we1  admitted the aplicat ion and we i -felt it appr opriate 

to dispense with the forrl reply of the respondents and 

dispose it of after hearing the parties. 

5, 	There is no justificaticri for delaying the 

claim. The applicant must be told finally either that 

his claim has no substance or that only a part of his 

claim can be sanctioned It is only proper to direct 

respondents to finally dispose of the claim within a 

reasonable period, 

6. 	Hence1  we dispose of this application with the 

direction tc the second respondent id e, the Chief General 

Manager, Western Telecom Region, Bomy, to take into 

consideration this netter and zgx arrange to dispose of the 

alicants xal claim finally within a period of four 

months from the da.e of receipt of this order. we nake it 

clear that in case the second respcnent requires any 

clarificaticns or cders from respondent no.1, he shculd 

obtain them expeditiously inf*Xrning them about time limit 

prescribed in this order for compliance, He should also 

treat this application as an additional representation 

filed by the alicant for dispsal by hirr6 The Reqistry 

shall send a copy of this application to him along with 

this order, 

7, 	The application is disposed of accordingly. 

( R.C. 	att) 	 (N.y. Krishnan) 
Member (J) 	 Vice Chajrnn 

AS, 
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ALI 

Mahipatbhai Mansukhlal Sanghavi 
A-57, Saurh 
Neminath Society, 
Raiya Ro.d, Rajkot.-5 	 Applicant 

Advocate 	Shri B.B. Gogia 

Versus 

1, 	Union of India 
Through Secretary, 
Department of Telecom 
Government of India 
New Delhi -.1 

Chief General Manager, 
Wst.rn Telecom Region, 
Bombay 

Director General 
Deptt. Of T.leceimiunication 
Government of India , 
New Delhi 	 Respondents. 

Advecat. 	 Shri Akil Kureshi 

ORAL JUDGEMENI 

IN 

O.k. 467 of 1992 	Dat.:1-12-1992 

Per I-lon'bl. Shri N; V. Krisbnan 	Vice Chairman. 

1 	
Shri B.B. G.gia Advocate for the applicant 

On our request, Shri Akil Kureshi, Standing Counsel takes 

notice of this application and enters appearance for th 

respondents. A copy of the application is served an him. 

. .3. S 9 
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2. 	The applicant's grievance re1tes to the non-P 

settlement of his medical claims amaintiflcj to Rs.35727/ 

The claims arose when he was hospitalised some time 

in August 1988. it is seen from the arlrAexures filed 

in the Ap1.iicat ion that correspondEnce has been going 

th between the applicant and the respcnderits. 

As a matter ot ± act Annexure A-10 is the letter 

dated 30-8-1990 frpm the applicant to the Director 

Maintenance. 'i/T/R, regarding his medical reimbursement 

claiw. The applicant has also made representation on 

20-2-1991 (Annex. A-li) to the Additicfll General 

4nager, Grievance Cell, in the office of the 2nd 

respondent. This representaticU was fcrwarded by 

letter dated 20-2-1991 (Annex.A-.12) to the DE.TM,M (M) 

RajkOt and the letter dated 28-1 2-1991 Annex.A- 13) 

which is addressed to the Ac (T.A.) in the office of 

the 2nd respcndent, sending the copy of the Circular 

of the Conmisiaier of Health and Medical Services, 

Gandhiflagar, giving the rates obtaining in K.A.HOSpit1. 

Bombay icc angicplary and bypass surgery. in short 

the rrtter has been pending for lcng in corresperidence 

with vdrio.is parties. As the claim arose in 1988 it is 

necessary to settle it early. 

3. 	The applicant has ii led this Application for 

a direction to the respondents to reimburse the udical 

claim ade by him with interest at 18% from the due 

date. 
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in the v ie-4 we are tkirig c this itter 

we admitted the apiicaticn and e  felt it aprcpriate 

to dispense i.th the I orl reply of the respondents and 

dispose it of after hearing the arties. 

there is no justificeticn for delayinc the 

claim. The aplicant must be told finally either that 

his claim has no substence or that only a part of his 

claim can be sanctioned. It is only proper to direct 

respaints to finally dispose of the claim within a 

reasonable period0  

Hence we dispose of this applicaticn with' the 

direction to the seccnd respondent i.e. the Chief General 

Manager. Nestern 2lecom 1gicn, Borthty, to take into 

csideraticn this mitter and xgt arranoe to discse of the 

applicant's xal claim finally within a period of toir 

months from the da € of receipt of this order. 4e rake it 

clea: that in case the second respcndent requires any 

clarificaticns or orders from respondent no.1, he sh uld 

obta in the m e xpe d it i Ous ly in I cc ming the m a b out t i rre ii mit 

prescribed in this order for compliance 0  e shculd also 

treat this application as an additional representation 

filed by the alicant for dispèsal by him, The Re: istry 

shall send a copy of this (A plicatiori to hirr1 along with 

this order, 

7, 	The aplicaticn is disposed oil acccrdinQ]y, 

( a.c. 	att) 	 (N.y. Krishnan) 
Member (3) 	 Vice Chairrnin 

S 


